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M& 910 & 911 of 2003 in QA 2732 of 2007

Present: Shri VK. Biju, counsel for applicants

v e DN

The applicants were not parties in DA~2T732/2007 .
In  that backdrop, therefore, there jg no Jocus standi for
ttham to seek review of the Tribunal’s order or furthar

directions. Therefore, we are not expressing anv views on

the merits of the matter.

' Resulfantly, Mas 910 & 911 of 2003 are dismissed.
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